CENTLRL AOMINISTRAT IVE TRIBUNAL
ALL AHABAD BENCH
ALLAHABAD,

0.A. No,829/92

Bhanu Pratap Singh R Applicant
Vs .

Unlon of India &

Mthers ‘ $33i3s Res pondentsl
|

HoneMs,Maharai Bin, Member (J)

(4? Horlf Mr. Maharaj Oin, J;ﬂ;)

The applicant has moved this application onder
section 19 of the Administrative Tribinals Act, 1985 for
correction of his date of birth in the service

records’,

2. The applidant was appointed as Labourer {(8) on
22«6-1962. ﬂ?jar pass ing through various trade testa
from time to time ha wes appointed as Lrans Operator
since 1989, Tﬁa applicant,at the time of his appeintment s
said to have made declaration about his date of birth
as J=5=-1938, bﬁt tha same has basn incorrectly recorded
in the service record as 2«6-1932, The respondents
issued order an =990 regarding the list of employees
who, on attaining the age of superannuation,vere to
retire from service., In the said 1ist, the name of

the applicant appeared at Sr,No,36, It 8 stated

that the applicant prior to the lssuance of the

prder datad 3-9-93 came to know that his date of birth

was incorrectly recorded, so he madse representation
for correction of his date of birth in the sarvice
record, The representation of the applicant was

rejected, hence he has come up before this Tribunal
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praying for t#e relief of correction of his date of

pirth in the service record,

3. The respondents filed reply and resisted the
claim of the gpplicant on the ground that the dat o
of birth of the applicant has been correctly recorded
in the service record and ihe same cannol be ¢ hanged

at a 8¢ belated staqe.
|

4e 1 have heard the learned Counsels for the

parties and perused the recordst

e The applicant has filed photo-copy of the extract
of tha achclér register {Annaxure-11}) in which his

date of birth is recorded as 2-5-1338, Admittedly

this document; was not produced at the time of the
appointmant b& the applicant, The applicant has alse

not produced the orijinal extract of the scholar

‘regiﬁter.aﬂd -therefore,the avthenticity of this

document cannot bae adjudged,

- 2N It ha3s been contended on behalf of the applicant
that in para 3 of the counter-reply the respondents
have Stated that at the time of the appointment the
respondants disclosed his age as 26 years and his

date of birth as such comes to 20=-6-1936. The
applicant has asserted that his real data of

birth =23 3«51938, This ract is not admitted

to tha respondents, The respondents, in fact

in para 3 of the counter-reply has not admitted

that 20-6-36 is the date of birth of the applivant,
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rather it 13 stated that the applicant claimed that
he was aged mbout 26 years, at the tima of hig
appolntment, But the respondents have statad that
by appearance he was not looking 26 years of the

agss In these civrcumstancas the raspendanta-iihi'
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obtained the geport of the Dootnr and on the basis of
the madical report his date of birth in the Service
record  was r+ccrded a8 20w6-1932, This fact has
besn 3ubseguently acknowledgud by the applicant

on Ssvaral ocdasions, The applicant, for the first
time, made representation pbout the corraction of

his date of b*rth in the year 198% about 3 years

were left for his retirement.

7« The appliqa nt was informed by the raSPendenta
{Annexure CA-4) thaé he would rstire in the year
1990, but stil]l the applicant did nol take any step
but he has mo&ed the application for corvection

of aga in ths‘ysar 1992, The fepbetentation of the
applicant was |disposed of in the year 1989 and
thereafter he N¥R slept auer.Fﬂr more than 3 yesars

a% bhe did not take any step for corrvection of age

during this period, The representation was rejacted
as the applicanrt sounght aﬁsnﬂmnnt of his date of
birth in the sarvice record at a late stage. The
entry made in the fervice record cannotl be persmitted

aof his servioe,

to be changed, aboul the applicant's date of birth,
at the fag an;

- The lagrnad counsgl for the respondanta has
raeferred U.P.lecal Body and Education Cases, 1992,
Yisyanath ¥s, Lnion of lndia and others and has
stressed that in the said case, change Of the date
of hirth in Lhe sgrvice record was allowed, The
observat iuns made in the case referred to above are
not applicable to the faots of ths prevsent casas. In
the 3aid case vorrection of date of birth was sought

much hefore the date of superannuation,
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e Thus, in vieu of the discusaions made above,
1 find no merif in the application of ths applicant

and it is hereby dismissed with no order as to

costs,
i |
/;1 o gz
Member (J)
9. QM

Dat ad: }éth Noyember, 1992, Allahabady

(tak)




